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(Sh.i 1. Hanumanthappa)
lpwing you. lease sit
terruptions)..,, No, no.
tions)... )

down. (In-
(Interrup-

SHRI S. VIDUTHALAT VIRUMBI: *

THE VICE:CHAIRMAN (SHRI H,
HANUMANTHAPPA): Your own
Member was disturbing you. Please
sit down, (Interruptions)... I am not
allowing you. (Interruptio'ns) .

SHRI S.K.T, RAMACHANDRAN:*

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Rama-
chandran, please sit down. (Inter-
ruptions) ... Nothing is going on re-
cord. = am not allowing anything
ta go on record. (Interruptwm)
No, no. Please sit down. When I am
QtLanc'lmg you should sit down. (In-
.erruptions) . Please sit down.
(Int?nugtiqﬂ;};-. .

SHRI S. VIDUTHALAI VIRUMBI: *

THE. VICE CHAIRMAN (SHRI H,
HANUMANTHAPPA): Mr.. Janesan,
please sit down. (Interruptions) ..
Mr, Ramachandran, please sit down
(Interruptions) .. No cross-talks.
Please sit down. (Interruptions)....

SHRI S, VIDUTHALAI VIRUMBI: *

THE VICE- CHAIRMA.N (SHRI H,
HANUMANTHAPPA): I am not al-
lowing you. Please sit down. (In-
terruptions)... Nothing is going .on
record. No, Enough. Please.

We will now take up the Public
Prermses (Ev1ct10n of Unauthorised
Occupa.nts) Amendment Bill, 1992
Yes,  "Minister., No cross-talk. Mr.
Virumbi, please sit down, (Interrup-
tiong), I have called the Minister.
(Interruptions). ©Please cit down.
Mr. Vu'umb;, you can™t disturb . the

. Please . sit down.
You,gankt dlstqrb the,proceedings of
the, House, (Interruptions). It is
over, My, Virumbi, you.. came and
approached the Chair that you wanted

*Noy recorded.
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to say something, I have permitied
and you have made your point, But
your eolleagues are indulging in
cross-talks. (Interruptions). Please
sit down. Will you please sit down?
I have already- called the Minister,
Mr. Ramachandran, please sit down.
Please keep quiet, (Interruptions).
will you listen to the. Chair? You
are not allowed. Whag you wanted
to go on record, that is recorded. but
not this. Please dont disturb the
proceedings. = Mr. = Ramachandran,
please sit down, Don’t force +ihe
Chair, (Interruptions). Please sit
down.

»UBLIC PREMISES (EVIC-
TION OF UNAUTHORISED OCCU-
PAN'I“S) AMENDMENT BILL, 1992.

‘THE MINISTER OF URBAN.DEVE.
LOPMENT (SHRIMATI SHEILA
KAUL): 8ir, I beg to move:

“That the Bill further to amend
the Pubhc Premises (Eviction. of
Unauthorised Occupants) Act, 1971,
be .taken into.canaideration.”

Sir, I rise top move in this August
House amendments to the Public Pre-
mises Aet, 1971, for, consideratjon. and
passing.

The Public Premices. -(Eviction of
Unauthorised Oceupants) Act, 1971
was ‘enacted-to- provide for the: evic-
tion thu_)’_lauthOI‘lSEd occupants from
ses of Governmqn‘t “companies - and
those of corporations established by-
Central Acts and organisations speei-
fied in the Act.

Various State Governments ha‘{e
approached the..Govermment:of India
for bringing. thein . premises. situated-
within Delhi and :other Unien Terri=~
tory limits. also: within. the purview .
of this Act since they have beep: find-..
ing-it difficult, to, evict unauthorised
occupants from their premises, The
available legal provisions - have been.
found to be very dilatory and time-
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consuming. It is proposed to accede
to these requests and include the
premises of State Gevernments situat.
ed 'in Delhi and gther Union ‘Terri-~
tories within the- definition of “Public
Piemises” by amending Section 2(e)
of the Act.

-The Government of India have also
experienced difficulties in evicting
tempeorary allottees in quest houses,
hostels, tourist homes and -arious
other premises coming under the pur-
view of ‘the Central Governrment,
Union Territories and statutory
anthorities including hostel accommo~
dation: undetr the control of the two
House Committees in Delhi.

The Governmeng of India, there-
fore, after carefully examining vari-
ous ‘aspedts; have proposed that sum-
mary precédure for evietion »f such
unauthoriged occupants with a shorter
notice than the existing one has to be
provided to enable the Government io
ensure continuous availability -of such
hoste] accommodation and to prevent
their being unauthorisedly converted
into: Jong+term occupancy.-A: view ‘Sec-
tion. (Section 3A) has, therefore, been
proposed in the Bill to:aebieve ‘this
objective.  Enabling amendments’ con-
segquent -ty these -emendmients have
also ‘beén -proposed in Section 2 and
Section 18.

I.reueqst that the Bill may be pas-
sed:since the objectives are unexcep-
tionable and the amendments inten-
to provide for better enforcement of
the Act.

I now move the Bill for consider-
ation and passing by the House,

The quesion was proposed.

‘THE VICE-CHAIRMAN (SHRI H.
HANUMANTHEAPPA) :* Now the mo-
tioti*ls* moved. 'We will “eontinue dis-
cussion-on this: Bill-after-lueh. -The
House is adjourned for lunch till 2.30
Ram,
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The House then adjorned’fot Tunch
at thirty minutes past one of the
clock.
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The House reassembled after lunch
at thirtysthree minutes past two of
the cluck, The Vice-Chairman (Shri:
mati Jayanthi Natarajan) in tne
Chair.

TH: YUBLIC PREMISES (EVIC-
TION OF UNAUHORISED "OCCU-
PANYS) AMENDMENT BILL. 1992
—Contd.

THE VICE-CHAIRMAN " (SHRI-
MATI JAYANTHI NATARAJAN):
We shall now. take up the . Public
Premises (Eviction - of ‘Unauthorised
Occupants) Amendment Bill, 1892.

SR § &, 78 @ famgw v afoardy
§ wE Wi, safy Iy o faAds
¥ afoarer ¥ @Y ¥ Ry a8 Wi
gfEm & | TR 3 ¥ I TR
W Far. 2 fF mw fedl # feaa
&g ¥ T geE § W WY
fafew - argal A wAwwr 9X ITF
afafdl # gewm ¥ fAT g
T 9m™ SR @l A W
FER * A oF & & aw wur
3 ) wfey Y 3g wnT AEEE
2SN ag W g & f& WS
Gy WA &1 @Y FEE B AT
3, gEwr e w5 A s §
I = oHy S sE uhEET § we
1 ST R TR T 5
oA Y T Y
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[*h wevex fag

L Wg @ W fadus 9w ¥
IRW w1 gE8 , T FOH mm?r
F@r g 1 Afew aa & A AW
fraes #Tr 9Igm F 1971 ¥ FT
o O ag {A9qw g 4T, AT
T FAT FIE A QT fava T ?
Hw g fadas aqrf@ & wan
Iq 9T TR FIE T 9T I
¥ gew & ar ad, 39 9 OF OHT
| w et ¥ @Rl & fag
ATAT 800 ST HAIT FEF SHATES
g ot S @ & geeal §7 W
F9 A FT F 4900 § I TGN
Sy 1@ # oag wmAT =;ga
F g7 wmror & 5 oA W@ #E
dgg ey da & fo9wy www 93
AT wAE A gy, FeE A= AG
v 1 & A qeadA ¥ Hat agEd
¥ g smar wgm B ow yogd
vge ¥3er He wd1 WY @ faguw
B qfer ¥ sdd ar AT WO
st o 1) 3@ fadaw | @ IoaTA
gt 3, s wi fedy ¥ Aol
g4 ¥ e geqed w7 g oAy
F ook wreaq & a0 fAd9aw s@r
aEm fat A I F @ F AW
g 1y ot gwry s fafaw
A gl §F S q@ q
Fur 9 far § S feafy
1900 ¥ FFE S I 9 & a8
T 9 & | |ANT 11 A FEF
T F 9™ § | W EwE T4
g1 ot faaar fafaw owdnas e
¥ 39 97 9§ 8 W@ [IY AT 9rv
T T A6 W@ A Afw Ay
¥aw wmuw & faw 9w @ww
585530 ¥WT % ¥ | AT ¥ FH
aredfra sAar 9t & faer  Ear
a1, FA@urE 185 Y ) W9 A
a'r zrﬁa WEE AT SEAar
ey uR W qaEr I gy

'@m | TR S9 gAY qrEt F Al
F1 orar § wifE WA S e
o5 snfen = & 1 e fasl
F QU O TOF ¥ g e
ST g 1 1992 & WREW F WA

59 A9 450 Q%mﬁsﬁ
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ﬂﬁrfm%wri%mmﬁm%
# gg WY S@ar =gar o fs Q@
gaufan & 347 ¥ aov A @vw a6
T FEART AT § 7 AY F wg <@

ar f§ @ T goo0 T IR
w3 gieel F fau. st \@faat ¥
fau w9 fgwmae & v ag g9en
i ? agi uF W qor T 9l
I IW F IUT W WaAT wErEAr %
w31 91 f§ 46 a'q' qibg #1T Hav
W § fos =g =1 & are o
At qT FEST O FT @I F ) I
fatz ®1  oF #X ar & g o
w5 4w & faAwr gw weimwifa
FH | qg WY Adw ww @

$'T%|%tr#‘rﬁ‘ﬁr”r%l%ﬁa'q§ﬁ"r

d G anr § ot &7 9 qgr WEe
cqig}rr&'afm oIS ST §wer .
Gl‘a’%lwmaﬁgmﬁ;

Y ;
T AN WN oW WY R
i w®ww&? (gama)

SHRI VISHVJIT P. SINGH (Ma-
harashtra): I take strong objection
to this. He is referring to Members
who have expired. And as you know,,
Madam, certain Members of our par-
ty have expired and their families
on compassionate grounds have been
allowed to stay in their houses. This
is highly unfair to level allegations
against the families of Members who
have expired. I take strong objection
to this and suggest to the hon. Mem-
ber, who is a responsible Member, to
withdraw this remark, .

st wgwaT fag nﬁ&ﬂﬂﬁa
fadw ¥ ar & #% fons w& fear
& gumards wgiedT, 4% 48 A 8
f& o § oW g9 dw< ¥ @ €
R w9 ¥ s wrael & fae sTEEe
§ T FHENE yNE W AR
aﬂﬁﬁimmwmw@
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q IqAT ST § WE IW 9T AL
aufa G@ & AT W7 ST, S
wie gmsl & fqu sgeamed € S
grms I w@T Imge

SHRI VISHVJIT P. SINGH:
Madam, the hon. Member is going
further. He is poking fun at members
who are' deceased that they are
deceased aud some other people have
occupied. This is very wrong. This
is highly incorrect. Purely on com-
passionate grounds their families have
been allowed to live in. Do you want
to throw the widows out? Do you
want to throw the little children out?
Do you want to throw the families
out? Til] they make their alternative
accommodations, they won’t go from
there. This is very wrong.

s, wgead fag - A 9 @0 oW
[A FT W § N W N HAG ¥
g @ E AR gg WA wERd F
gag ¥ g | SEA WU TG
FTAT § | AT T A W B T
# To meAA g ¥ AW @ AT
qar § AfFT § gy § abwfea
g1

THE VICE-CHAIRMAN
MATI JAYANTI NATARAJAN):
Let hm speak.

s agral fag - A% wiafeE
gw et & fau ag sar a4 § &
Fo @M faw & AW § W WA
ST ¥ | WIIH FEEl F AW
TFrReT 3, 78 #ré wfa w9 8
qTHIC WAQH qTHET F TGl CHHIEE
F WR, an rd wwfa A& &
AfsT s T 800 %. 800 der

(SHRI-
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FIT AT W qANT qIT F TQqH
giafs § ga% @A &Y ox gweqr
¥ .. (wAq ¥ GaF)
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTI NATARAJAN):
You have to conclude now.

T W=l ¥ oW
TET F@T § )
SHRI VISHVJIT P. SINGH:

Madam, this is a very long overdue
Bill and yet, ag the hon. Minister has
made jt clear in the Statement of
Objects and Reasons, there are two
very valid reasons for bringing this
Bill. The first reason is the demand
by the State Governments. The State
Governments have lots of buildings
outside the State which unfortunately
get occupied over a period of time
through  allotment and are never
vacated. It is impossible for the
States under the present purview of
the Public Premises Act to get those
premises vacated. They have tried.
The State Governments have been
trying for countless ycars.. In fact,
some of the State Governments have
been fighting it out right since 1948
or 1949—since the amalgamation of
the princely States, Various accom-
modations which were within the
control of the princely States were
transferred to the States and those
accommodations are still not vacated.
They are fighting in the Courts. They
have tried the Public Premises Act.
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Yet, they have failed’ it is only after
all that, as a last resort, that they
have approached the Ministry of
Urban Development and asked for
these special powers to be given s0
that they can get their properties
wherever they are, vacated. This is
a highly laudable objective and for
this I want the whole House to be
one-—as we are the Council of States.
This Bill is primarily meant for the
States to get vacated that accommo-
dation which is outside the respective
States. It is for that reason that this
House ought to pass this Bill unani-
mously—just  purely on this very
basis.
which refers to the guncst accomrno-
dation and thc honourable Member
has referred only to the second part
and not to the first part.

The second, part refers {o the guest
accommodation. We are all aware,
and some of us, I am sure, are guilty
of it. People from our constituencies
come and ask for accom:nodation and
we allow them the accommodation
and we allow them to stay on and
many of us have never even checked
&3 to whether they have vacated
those premises or not. And, Madam,
I find that over the years, many units
of paccommodation are still with
people 'who are not authorised. They
stay there without paying any fees
or rent and without any authorisation.
I was shocked 19 sce that in the
Western Court, certain umits have
been sealed and some people have
locked certain units and people have
got even their cards printed as per-
manent residents of Western Court
and also of the V. P. House! They
originally got them as guest accom-
modation, but they have refused to
leave. Therefore, I think, the Gov-
ernment has no other way but to
take recourse to this drastic action
of taking it out of the purview of the
courts in order not to allow these
people to misuse this accommodation
which was given tc them as guest
accammodation.

Tnis is so far as the Bill is con-
cerned. It is a very laudable Bill

The second part is the one

[RAJYA SABHA |
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and, as I said, the objects are very
clear. But that is not enough. I
would like 1o sound a note of caution:
This is not enough.

Madam, the previous speaker refer-
red to the question of accommodation
I would like to give the House certain
statisties.

Qut of the total accommodation
available with the CPWD, under Type
I, there are 13,768 units which are
available and the -waiting list is for
6,239 units; in Type II, 20,512 units
are available and the waiting list is
for 11,994; in Type III 21,522 units
are available and the waiting list is
for 10,291; in Type IV, 5114 units are

~available and the waiting list is for

2,586, in Type IV Special 128 units
are available and the waiting list is
tor 300; in Type V, 1,938 units are
available and the wailting list is for
1,857; in Type V-B, there are no units
available. A special category has
been created, but not even one umit is
available and the waiting lis{ is far
475; in Type VI, 503 units are avail-
able and the waiting list is for 537:
in Type VII, 116 units are available
and the waiting list is for 282; and in
Type VIII, 97 units are available and
they are occupied.

In Hostels, 1,424 double suites are
available and the waiting list ig for
644,

single suites with
are available and
for 7909.

In the case of
kitchen 224 units
the waiting list is

In respect of single suits without
kitchen, 129 units are available and
the waitling list is for 138.

In the Working Girls’ Hostel, 137
units are available and the waiting
list is for 65. .

These are the figures. It is time
that the Ministry of Urban Develop-
ment made somg efforts to try and
create some  extra- accommodation.
This extra accommodation is highly
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essential. It is not enough merely to
say that the premises are not avail-
able, that there is a long waiting list,
and so on. I know that, today_ people
who are entitled to a particular type
of accommodation, have to take—I am
talking about Government servants—
two types below their entitled type,
if at all it is available, and even that
i1s° hot available. Why can't you
change the entitlement? If no person
who is entitled to a particular type,
ever gets that type of accommodation,
why dont you then reflect on the
realities of the situation on the ground
rather than go on some other basis
and say that this will never be avail-
able? If it is not available, then
change the entitjement.

The Gevernment should make meore
accammadation available. Though the
list looks very large, it is not that
difficult. I am sure we can provide
some kind of units for all. The second
point that 1 would like to make is
that it is: not enough merely to put
particular categories out of the pur-
view-of the-courts. According to me,
all public premises should be taken
out of the purview of the courts. This
is the only way to make this legisla-
tiori* effective.” I would like to quote
an :example:. 1 am talldng about- my
personal--example. My grand-aunt
had donated one house to. a local
hospital in Kapurthala. The house
was donated to a hospital. It is a
large property. The Punjab Govern-
ment has been fighting that case since
1962. We are now in 1992; 30 years
have passed. It has gone underthe
Public . Premises Act. It has gone
under every other Act, Let me tell
you that the house is still not vac_'ated.
It is for charitable purposes, to set up
a TB hospital. And the Punjib Gov-
ernment is :making all the efforts, And
till todey: that house is not vaeated In
spite of the best efforts of the G.ov-
ernment. All Government premises
which' come within the purview of
the:Public Premises Act should be
taken out of the purview of the court.
It is only then that you will' be able

[16 JULY 1992 ]
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to make this Act really effective.
Otherwise, this Act  through dilution,
will not work. Thank you, Madam.
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SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Then, what aboug
that appeal under Section 9 of the’
original Act? That appeal has two
stages, stay and delay. What will
happen then to the summary trial?

THE VICE-CHAIRMAN  (SHRI-
MATI JAYANTH] NATARAJAN):
Dr. Bapu Kaldate.

SHRI VISHVJIT P. SINGH: That
is exactly what I am saying. You
need to amend the Act to take it out.
of the purview of the court.

SHRI SANGH PRIYA GAUTAM:-
That is why I say that there is no
amendment in the present Bill.: ...

it forafoe qedifea fug : it
o9t FET & AGY 9 Fg X AN
SUREL I

SHRI SANGH PRIYA GAUTAM:
Therefore, I suggest that they should
bring another Bill. Otherwise, it will
have to be amended further.

SHRI VISHVJIT P. SINGH: At the
present  juncture, for the lirnited
objectives which are laid down, this
pmesent Bjll is absolutely sufficient.
At least, get this Bill through so that”
something-can be done. Or, you want

that nothing should be done?  Let
something be done. We are the re-
presentatives of the  States. The

States have represented. It is for that

that this Bill is being brought. That
is the primary objective of this Bill
to get those accommodations which
belong to the States vacated. Tt Is
our responsibility as Members who
represent the States. This is  the

Coun¢il of States. Let us be alive to_
our responsibility.  Thank you, "
Madeam. I ’
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3ro Q. mns.za (mgrIsT)
SowaTeAs o1, & @fad Tl A
T FEAT | wraAa fFeafsy geEfsT
fag <t SR FIH TR ofcder

azr% # garE fen, § 3% «F

§ | 3fFA W aw =W fagaw &0 .

difed EETr & 39 8T AW, wagmﬁ
% g a% %@ fad &1 QU awdA
Fq1 § AR A &AW § qg AU
aqaq faw @ifwa @R & = fadas
Yy fFa 2 SEFT AEEW F,
ST aF i 1 WA g, w@ifw d
gz wrave afafd &1 segad WE
Far @ aamam%a%’nztg
gt ®1F 2@l &, A ua 2
er(snéw J% faasr sa € T
n# feari far sq@ 79 st @ &
aﬁfs‘qar SaEaT FIX T AEEFAL |
st a-<. gawy ag § 5 ol
¥z ¥ w9 arﬂ'?t“r a‘r%r% afed o
sy ufefe @7 § T owRe R E
g ad & g ... (CURET).

5 =@ G Zat zl

Members change but the guests remain
the same. s b 14
ey gq 1L A I
Let me tell you very frankly. 1§ £
oy fao farmiT, oo &
fag faeRaiT | o ga e AT Ay
FE T F5 A9 T sow wfaf
ga & g ong SAFY aew FW §
ar TwE fdarr a3q ¥ aget 8

g Mt gg & 7@ =Ea (% g9 9aw
XRNAE W T A AN E W
ff § FATTE ARA SRT F I 9%
a8 &N IS § 1 AfwT wET
e WA = @I gy
@ g a7 facgw awg fF gaw &
qgeg W AYN-HATY qTAR H A AE
& sm #% 7@ @ G ogm & oge
gl WY FE AW SO W gH
A -9 Al F gFweE T FT
TaTg FA | AR T & Fag 9w
F¥l g0 grit Wit smarg afafa

F ST moeT & frw ar aEmER
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WA F 1 FG AL AT qFT IqT
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i wdY | v oagt N daw ¥
iz qaw T A @ § | Frawr
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@ wrgA g ) afEwA, ggar Qv
FET 3@ & | A WF fAq W
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a8 49 A 59 fadas & $© &9 N
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TR gH AW W faerrd W A
aarqwa‘rsrrq%f‘wwmﬁé RAT TG
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MY | qg ara A fawEr F 4w,
afw Tyeear F aTy FFA AGATE |

whawmw & & @ w=d
W T E A WET § W AF e
fe & wwiw F owra qEET wwOA
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Ret @1 @ & AF @, AwA
oA TR 99T &7 aga atg
wiifs arcfawar Y ¥ ag FAE
#1 ofte & @& aw W @ AT
aﬁsz ¥ I W@ a7 ag wEAr
gfﬂ:fﬁamﬁwmmﬁ%l#
AFAT § NETHFASE FT & ? am
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FRrE, gAR 9ga 9 faa & §,
G fedy 1 917 g1 ) a9 Mew
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a a‘lmatéﬁ TH faeddy
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ft F af €
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keeping in view the laudable objec-
tives of the Bill, I rise to support the
Public Prermses (Eviction of Unau-
thorised Occupants) Amendment B11]
This Bill has been brought forward
as has been pointed out by the pre-
vious speakers, following the demand
from the States that this legislation
which is Now in vogue in relation to
the Central : Government properties
should be extended to cover the State
Government’s properties also to en-
sure eviction of unauthorised persons.
Tt is very good that such a bold step
has been taken. .

While supporting this Bill, I would
like to point out to the hon. Minister
that we have, tlll now_ touched only
the fringe of the problem, Madam.
Dehli is not just any other city. It is
the Capital of India, People from all
corners of the country, from far-off
places, come to Delhi for various
persons for administrative reasons,
for health reasons ete. We have not
paid sufficient attention to the fact
that no cheap accornmodation is avail-
able in Delki. People find it difficult
to get cheap: accommodation when
they come here- from different places
of the country. For example, many
people come to the All India Institute
of Medieal Sciences, which is the best
in the country. ¥ a person hss to
undergo bypass surgery he may have
fo stay in Delhi for months together
pecause he does not know when the
doctor will .give the date for the
operotion. Similarly there are other
reasons, administrative and other,
for which one has to run to Delhi.
There are not two opinions that un-
authoris~d - occupation must go. All
the Memhbers from different parties
have said this but we = must realise
that Delhi ig the capital of India.
People from far off distances come
here for various reasons. They are in
search of a cheap accommodation.
They cannot ‘afford luxury of 5-
star hotels which is meant for tour-
ists and for those who can pay lavi-
shly. No common map can afford
such a costly accommodation. There-
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fore, it is necessary that cheaper ac-
commodation must be availiBle =~ for
these who are coming to Delhi to get
some medical treatment, to  settle
their administrative matters in head
offices. This aspect has to be taken
into consideration by the Government.

Madam, in this connection I would
like to know two things. Firstly.
very soon Delhi is going to have =&
State Legislature. The Bill has alrea-
dy been passed. I would like to know
whether the Central Governmeni
would continue to be the evictor even
after Delhi got its Statehood or
whether the Delhi  Administration
will play the rolg of the evictor. It is
necessary to consider this point.

Secondly, most of the hon. Mem-
bers have suggested that it should be
out of the purview of the court. This
was necessary for expeditious action.
But in the Statement of Objects and
Reasons it hag been said that “no ap-
peal should be allowed against the
order of evietion...”. This is no good.
It may tend to give arbitraty powers
to the State Officer who is the sanc-
tioning authority and who would alsc
be the evicting authority. Nowhere in
the world is there such a law. There
is a possibility of the officials of the
Estate Office colluding with the ves-
ted interests. We may ourselves be
the victims because without our
knowledge they may be allowed to
stay in the guest house accommoda
tion. So,; this aspect of beneath-the-
table may also be considered.

Let me again assert that there is a
terrible population explosion in our
country. People from various corners
of ‘the country are coming to Delhi.
They are on the look out for a chea-
per accommodation. They comc here
to- get justice from Supreme Court, ‘o
get treatment in modern hospitals.
Aldo, as Shri Vishvjit Singhji was
saying, there is no proper accommo-
dation for Government employees.
Housing Development Scheme in
Dethi hag also not been successful. In

[16 ;J'Um; 1902 ]
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view of this, there will be pressure
for unauthorised oecupation, there
will be pressure for getting accomm-
odation in guest houses. Therefore.
we have to go deeper into the prob-
lem. It is a burning problem to pro-
vide cheaper accommodation in Delhi.
Therefore, I would like to appeal to
the hon. Minister to congider this.
You may keep it out of the purview
of the court, but you must give the
right to appeal. You must create
some authority. Otherwise, the sonc-
tioning authority. that is the Esfate
Officer, would be the evicting authao-
rity. It will become a quasi judicial
body. From jurisprudence point of
view, the ex=zcuting body cannot be a
judicial authkority. It can never be a
good law which creates all the autho-
rities in one body. Hon. Minister may
consider this aspect. It may create
problems. It may pressurise some
persons. Also. some persons may pget
favours and some persons may be
harassed by the officers of the Estate
Office. You may fix a limit of 7 days.
The judgement must come within 15
days. It should not take 20 years. You
may not give g long rope to the un-
authorised occupants, who have mno
proper authority to continue. | was
secing the other provisions of the Bill
and I will now try only to say that
now you are trying to expedite the
eviction by providing for only 24
hours’ notice in clause 3 of the Bill. T
say that at least seven days’ time
should be given and that should
have been the proper time-frame. If
people have remained 'for 29 years,
can you not afford to give them seven
days’ time? Let us be very reason-
able and rational when we pass a
Bill like this. There is no question
that within 24 hours we are going to
solve the problem of housing in
Delhf and it is net as if we are going
to solve the problem of eviction with-
in 24 hours. So, why should we create
such provisions in the law which be-
come arbitrary under the principles
of legal jurisprudence? So, let us

have all the regard for them. It might

be only a tcmporary arrangement.



The Public Premases
(Eviction of Unautho-

287

[Shri Santosh Kumar Sahu]
The fundamental point is, when Delhi
is going to become State, it will have
another law. So what is the hurry for
that? Therefore, I would like this
fundamental point also tg be consi-
dered.

Then, when we consider that Delhi
is the capital of the country, deve-
Jlopment must take place here. There
must be cheap and proper accommo-
dation for people coming from the
far corners of the country for justice,
for administration and for medical
treatment, because all these ‘facilities
are centred round here. Nobody can
deny that.

~ With these few words, Madam, I
think, in future the Urban Develod-
ment Minister will kindly consider
these points and sce that a bold and
ambitious plan is taken up for build-
ing new guest houses and cheap an'i
proper accommodation because there
will be pressure of people coming
from different places. Thank vou,
Madam.

SHRI ASHIS SEN (West Bengal):
Madam Vice-Chairperson, to me it
appears that this i1s a Bill which, on
the face of it, is supportable and
there is not much objection to be rai-
sed. But there are certain points
which need to brought before the
House it self. To the purpose for
which it is intended, we do nat have
any objection.

It is true that various State Gov-
ernment premiseg are under the occu-
pation of people in an unauthorized
manner in the Union territories. 1
support the idea that instead of keep-
ing it only to the Central Government
premises, Sate Government premise:
~'=n are being brought within th
purview of this Bill. But then, here
- do support the prooosals given by
Shri Santosh Kumar Sahu about pro-
vision of cheap accommodation here
That will come later.

But what I find here is that besides
the office premises—which is the pri-
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that residential premises of the Gov-
ernment like flats, bungalows and
hostels—I think Dr. Bapu Kaldatji
hag also menioned about it with his
experience as Chairman of the House
Committee of this House—are re-
maining occupied in an unauthorized
manner, The surprising part of it is
this. Dr. Bapu  Kaldateji has also
mentioned it. What we find is that ex-
MPs and ex-Ministers are also retain-
ing some of these accommodations
under their thumb. At the time when
they were holding offices they must
have requested and got some allot-
ment, but years and yecars have pass-
ed by but these ex-MPs and ex-Min-
isters are still keeping these accom-
modzations under their control. I am
not geing to mention -about it. Dr.
Bapu Kaldatejt is quite experiencer
and he has given a clear picture of it
—and I fully endorse it becusc I also
happened to be associated with him
for quite some time on the  House
Committee. The problem today is, I
do not find that there is any difficulty
so far as the new Ministers are con-
cerned. It is the Government’s respou-
2{bility and Mantriji will be trying to
go out of her way to provide accom-
modation for them, justifiably so. But
what about the MPs?

DR. BAPU KALDATE: Old people
are there.

SHRI ASHIS SEN: That is why
Mr. Vishvjit Singh has given figures
about how many are thug occupied
and how many the claimants are. 1
am not going into those figures, to
avord repetition. But the question
which comes here is, new MPg are
coming. I don’t think Mantriji is tak-
ing as much care about the accommo-
dation of the new MPs who are com-
ing. For monthg together they move
about and they don’t get accommoda-
tion. Tt cannot be provided tg them
Flats and hostcl accommodation. in the
name of having guest accommodation
for g few days only, are kept under
the control of the allotteeg for weeks
and months. Even we have the expe-
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ricnCe that for two-and-a-half years
in the Western Court in the name of
this '"MP or that Ministed or some
other person like that somebody was
kept there, with the result that new
MPs could not get accommeodation, and
Ministers gnd MPs also who want fo
get an  accommodation for  their
guests, could not get it. Thig 1s the
state of affairs which perhaps cannot
be reconciled with. That is why I do
support certain proposals of this Bill
There are umpteen caseg like this.
Dr. Kaldate has already  mentioned
about it.

The surprising part of it is this. I
happend to be an allottee in the
V.P. House. There are a number of
one-room flats, two-room flats allott-
ed to certain individuals, guests of
MPs. We find that other MPs are not
getting accommodation. When nomi-
neés of MPs come for their medieal
attention or for admission for any
other purposes, they are not being
given accommodation whieh can pos-
sibly be given. These rooms and flats
are being used by certain people for
the weak-endg or az a rendezvous.
Even today this is going on. On the
other side we find the other aspect. T
am not going to use any other word
for that. T am confining myself only
to the world “rendezvous."” You tcan
interpret it.

Certain rooms are lying locked for
more than a year and a half. Still
such rooms cre there, flats are there
Tt is not a question of Western Court
alone. The V.P. House also has hos-
tel accommodation. I am bringing in
the question of the V. P. House. Hos-
tel-type accommodation is there, and
the position in that respect is not dif-
ferent.

One thing comes in here that if
public premiscs are under the occup-
ation of unauthorised persons, it has
been sazid that they should be taken
out of the court. It is one way of say-
ing that if they are taken out of the
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court, there will be a speedy disposal
of the disputes and removal of persons
who are unauthorisedly occupying the
premises for a long period. ¥ atn not &
technical man. I do not know the law
about these things. What I asy is that
an opportunity should be given to the
person to whom notice is given s6
that he can represent or appea) agh-
inst what Thas beén démanded
Though, on the basis or experiense in
the House Committee, T find that per:
haps that is not needad, natural jus-
tice demands that there should be an
opportunity given to the peérson t&
represent or appeal.

Here is section 3A is given the
procedure to be followed by the
estate officer if he iz of the opinion
that any persons who were allotted
temporary occupation of afy publi¢
premises, are in unauthorised occup+
atior; of the said premises. Wg aM®
giving to the executlive too much
power. I would like to put axmend.
ment in this fsm:

“If the estate officer finds on the
basis of facts and decuiments,
not because of his opinien

”

I may be prejudiced, I may be vindic-
tive as an estate officer, That is why I
say that on the basic of facts and
documents if he feels that any person
1s in unauthorised occupation ¢f some
premises, then, he should be evicted
under the procedure that has been
laid down therein. Right. Why I feel
so is that there is anether point also.
The Bill may be put through. But the
power has to be given to the estate
officer to.evict such occupants by use
of force. I do not know what the
Minister has in her mind about this.
On page 3 of the Bill it is stated that
the estate officer can use such force
as may be necessary. If this is not
clearly explained here, then, the
estate officer can take the responstbi-
lity of doing the job of a Poliee offi-
cer. Police officery use several types
of degrees for getting certain things



291 The Public Premises
(Emctwn of Unautho-

[Shrj Ashish Sen]
d;bne,..‘Su_ch an event may develop
here.. We should take care that this
does not happen. (Time bell rings).
Another Member of the House Com-

mittee,” Sahu Ji; has . also. - spoken
. about-it.- People are - coming here.
Why should the Minister not - please

consider- providing cheap -aceommoda-

tien-in Delhi? People will be coming:

here-for medical- aid or for other pur-
poses.:If - some modernised Dharm-
shalas - are provided, -the people com-
ing to:Delhi will net become a victim
of -big--hotels. Why do we need so
many five-star hotels? -For Olympics
it was done. It was quite all right. I
am ‘not-disputing - that point. .- But
there is -a’'need for construction of
very many chieap accommodation and
ilptoved -varieties of Dhermshalas in
large numbers. If it is done, the Min-
ister ~will ‘be -doing :a good service to
thg2pesple and they Wwill be" blessing
her: for this facility. I:do-:not want to:
talk»mmach about it any ‘further, but

what I want to say is this. Mr. Vizal, -

the ex-Chief Minister of Nagaland has
beeh here for the<past three months.
I énquired"where he was: staying. 1
camie V0 know that for ‘the past three
months he has been here, but he has
not yet been allotted any bunglow.
He ig roam.mg about ‘in- the ecity of
Delhi; bat he does not have ‘an accom-
‘middation.” He 'is ‘an ex-Chief” Minister
ofigState! I:think the hon. Minister

i1} kindly look info'it: ~ Incidenfel+

¥ dhsugh it' may ‘not be divectly res”

levant here, yet I would like t6 refer
td"a’ case:6f the ‘State’ I come from!:
I theleity of Caleutta, I find’
many’ C‘bntl‘al Governn‘xent offices’ are
located. T 'dm not saying somie peopk
should be eévicted from ‘there. What I
say‘is that the Calcutta Municipal
Corporation has repeatdly made app-
eils 'to the Central Government that
at least faxes due from these build-
ings for occupaion by them should be
puid. If the Minister takes care - of

that, the Calcutta Mu_mc1pa] Goxpur—'

ation Mayor will be happy for getting
crores an_d crores of rupees of ouvf-

vely'
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standing dues. Because it is the Coun-
icil' of the States and' T am a Member
from that State, T feel some problem
of my State I should bring to the no-
tice of the House, apart 'from  the
other things under the Bill on
which T have alrecady spokeri.
: Y §9 T ArER ;- HYH G
T (zfersa srﬁnﬁﬁq‘r T FaE-
CHE ﬁTm 1992 S
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FCN rgar § " AR fammw g
f& =g 3@ 9T F3€ T aEEH FEH
7w w1 A5 frwad G wr
IEAT Af6T T JEEE F W
: v gar 97 & foo o F1 few
AY & ag 99T AW g AafEw fFafgy
¥ fq ST FIT § 1 ST MW
i fgg § gan & & wfFw e
qar 9 F § SET AR Av STy
o Fol F \T F FET A
o fama T T E | § TF s
|7 HGH AT FEAT | AES TR
oiFs faa o183 1| #w o we¥ I
Faae 5 faT avr gad fagin
TIAT A5t fFmr & #R gAW fre-
feg gz & &w fwaw few & agr
95 § ?

39 WRT F AT T AT FT T 489
gaR {97 § 9 W9 ¥ qA =®
9% @1 & §aT famr
SHRI G. SWAMINATHAN (Tamil
Nadu): Madam Vice-Chairman, I
rise to support the Bill. I appreciate
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the intention of the Government
in  bringing this Bill, firstly, to
help tne State Governments to
eviet the tenantg from  their
allotments in Delhi and secondly, to
amend the existing provisions so as
to evict persons from unlawful
possession of Governmcnt buildings.

Madam, there are provisions exist.
ing to evict persons from unlawful
possession of Government buildings.
It has been noted in certain cases
that it js not only the law which is
standing against evictions but the
will of the Government to evict such
persons is also not there, And some-
times, when there are two similar
cases, against onc person action is
taken and against the other action
is mnot taken, for varous rea-
sans . Wtahever may be the
provisions available under the
Act, the Government should also
see to it that they arc implemented
properly.  Without proper imple-
mentation, making the Act more and
more stringent will not be of any
use.

Regarding guest accommodation, I
happened to read a House Com-
mittee report. The House Committee
investigated the whole matter as to
how many people were living in
the Western Court and other places.
And I hope, this Bill, after it is pass-
ed, will be able to help the Govern-
ment to see that these people are
evicted.

One point which I want to mention
is regarding the allotment of ser.
vant quarters. Many of these public
buildings are given to Members of
Parliament and Government Officers
and then servant quarters are also
attached to these buildings. In a
bungalow, there may be two, three,
four or sometimes five servant quar-
ters. When an M. P. or an officer is
allotted a particular building, he gets
in some servants for the work to be
done in his bungalow and when a
servant comes there—a house-maid
or a servant—to work in the house,
they do work in the house for some
time. 'There are a certain set of peo-

[16 JULY 1992 ]

rised Occupants) 298
Amdt, Bill, 1992
Passed

ple who are always hankering for
getting the accommodation of the
M. Ps quarters especially, and also
government officers quarters. After
they come there and stay there for
some time, they cease to work, They
occupy the house, continue to be
there but cease to work in the bun-
galow and when we want them to go
out of the bungalow, they refuse to
go out also. Now, what happ-ns is
that an M.P. remains in the bun-
galow for a pericd of five years or
six years, depending upon the tenure
of the Member. The servant is there
and from one house of the M, P, he
goes to another house of the M. P.
This is what is happenng here and
no action could be taken. A similar
case has also happened with me. A
maid.servant was put in the servant
quarter, She worked for some time.
Later on, she married for a second
time and refused to work in the
House. When 1 asked her to go out
of the servant quarter, she refused
to go and got in more and more peo-
ple there and created a lot of pro-
blem for us. I took up the matter at
the Rajya Sabha Secretariat level.
They say that no action can be taken
because I as an M. P., got a servant
in my servant quarter and before I
get a servant, I should have carefully
analysed whether that servant will
be all right or not. Sometimes, it
may not be possible for an M.P. from
Tamil Nadu or from Kerala to verify
all these things. When they get a
servant, they may not know how the
servant will behave afterwards, es-
pecially after getting a second hus-
band, most probably, all the people
are coming and we may not know
that she will get herself married
again. This kind of situations come
and ng action can be taken by M.Ps,
Still, it is continuing.

Then, another course of action was
suggested that this matter can be
reported to the police that they are
unauthorised persons and since they
are unauthorised persons, they can
be evicted by the police, When such
a move is made to the police, the
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[Shri G, Swaminathan]
police say, it is a matter of civil
nature and theywill not interfere in
getting the servant out and we
should muke some arrangements of
our own., Now, an M.P. is not a legal
owner of the house and when he lets
out a servant quarter, he cannot
legally move in the matter because
he himself is a tenant and he has
given that portion of the servant
quarters to somebody else. When
we report to the police, they feel, it
is between the landlord and the tenant
even though we are not the regular
landlord. They say this matter is of
a civil nature and they will not inter-
fere and take any suitable action in
this matter. This seems to be a regu-
lar lacuna which many of the MPs
have (old me and for the servanis
lo go away you have to use muscle
power and then you have io see that
they go out of the house. This ig the
position. ] would request the hon.
Minister to find a way out for this
thing.

Beforc I conclude, I wish to make
only one or two points. One thing
ig about the old bungalows. I am
living in one such old bungalow in
Canning Lane. Most probably, it
must have beep 100 yearg old or 150
years old and is in g dilapidated con-
dition. It hag got gbout half acre
area, it has g big garden. Every-
thing ig there. But these bungalows

-on some of the roads like Canning
Lane are so old that they have be-
- ¢come dilapidated. Recently  when
I got re-elected to Rajya Sabha, my
wife asked me, ‘“why can't you se¢

“and try to find out some other good

- house?” Yesterday ¥ went gbout see-
ing many houses to find out whether
T could request the hon. Chairman
‘of the House Committee to get an-
other house for me.  When I. -went
out tg so many places, I am now con-
vinced that my present place is
batter ang it iz not worse than mos$
of the bungalows [ have seen.

Almogt all the bungalows which 1T

_was able to see except the Ministers
. pungalows or the bungalow of the
€hairman of the Houge Committee—
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these bungalows are done up weli—
are 1n g bad shape and 1 would re-
quest the hon. Minister to appoint
a Committee of Members of Parlia-
meni-—for Rajya Sabha Pool, 5 Com-~
mittee consisting of Memberg of
Rajya Sabha and for Lok Sabha, a
Committee consisting of Members of
Lok Sabha—to fing out the faCtg, to
go about and see ail the bungaiows,
uow bad a conaition tney are n. And
they have to be rectified. At least
some urgent aciion has to be taken.
Urdinary repairs will not do. Urgent
actiop nag to be taken to see that
irese bungalows are properly  kept.
1 may alsg incidentally mention thai
iie service vt the CPWD is very bad,
they are not timely, they are also
not doing theiy work propertly. This
maltter has alse to be looked into.

Angd only oune word regarding  the
Baba Kharag dingh Marg. Some
Member has sard—) dom’t know if it
iy Bapu Kaldate or somebody else—
that these Baba Kharag Singh Marg
flats were built recently. Yesterday
I happened to go there and 1 saw the
Hats. Some of my relativeg are liv-
ing in Hats in Madras, constoucted by
private builders. Those flatg are
so nicely buily that you don’t feel
that you are living in a flat. I don’t
know who gave you the plans  for
these Baba Kharag Singh Marg flats.
It iz all something like a VESt'lb\]le.
Some of our hon. Members had been
there. . . (Imterruption)...1 don't
want to tell their names. Some 0f
the hon. Members told me. These
flats were bullt six years ago when
1 came. Some hon. Members of the
House immediately got some accom-
modation and went there and many
of these Members who were allotted
{he Babg Kaharag Singh Marg flats
vacated tne flats und went to some
other plave— 1 don’t know whether
they got hetter houseg and went or
they could not live in Baba Kharag
Singh Marg flats.

Anocther: thing, the structure  amd
architeécturd] construction of the ﬁ;ts
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ig no good. There is no washing arcs
{oyr ulensils ang clothes. We  went
yvesterday—I just wanted to know,
my wife also came with me—tg see
where the washing area is for uten-
silg, the person who was: . living in
flat said, “You have to wash - your
utensils only in  the wash-basin.”
Madam in Indian conditions we don’t
wace where we can wash  our

Our wash-basing are S0
They are not so big as we
see in other countries.. There is no
washing areg for clotheg also. This
" is the condition of these Baba Kharag
Singh Marg flats.. . (Interruption) ...
No, I don’t want to mention names—
Perhaps, she got a better house and
went or she Jidn’t like the palce; 1
don know what the reason is. I
would only request the hon. Minis-
ter, “If you go in for flat construction,
better consult god architectg and see
that you construct according to the
needs of the people who live there.

have
utensiis.
small.

It should be constructed in such a

manner. It has got big rooms; four
budmomg are there. Everything Is
there, but the construction is not use-

ful. I would request the hon. Minis-

ter to take this into consideration
when she goeg in for further cons-
truction of flats instead of houses for
Memberg of Parliament. Thank you.
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SHRI JAGMOHAN (Nominated):
Madam Vice-Chairman, thank you
very much. I will mention very
briefly a few points. The peed for
the Bill is obviously there, and 1 sup-
port it. Buf gne thing 1 would like
i0 mention from my experience is
that passing of a law is one thing and
its implementation is totally another
thing. So, many laws have been pag-
ged in regard to the land encroach-
ments, ‘unauthorised occupation, etc.,
but no law hag been effectively imp-
lemented and we see lakhs and lakhs
of placeg in unauthorised and illegal
occupation. Why is it so? It is be-
cause of lack of respect for the  law
that hag developed in the country.
If you occupy illegally something
then the feeling ig that you will get
it regularised. It will be all right.
If the executive is very firm then
you can alwayg get relief from the
judiciary. You may pass laws but
the jurisdictio of the civil court,
tbough restricted, is there. The juris-
diction of the civil eourt is used
in  all ecivil matters like = this

and in  prosecution  proceedings.
But you - will find the courts
are always  interfering, fIssuing

stay orders, whether you go in writ
petition or in some other manner, and
for years together the cases will not
get seftled. My suggestion in this
regard is that, apart from showing a
firm will, you will have to take a
decision to introduce a-judicial audit.
There should be a commission comb-
Like
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our Comptrolley and Auditor General,
we can have a Comptroller and Au-
ditor General for the judiciary.' Why
don’t you do that gg that judiciary
acty in a responsible way? It is not an
interference in the judiciary. Sup-~
pose, I am the controller. I can go
and see a file of the court, whether
the coutt hag interfered in a proper
and just way. 1 know, in Delhi,
thousands of stay orders have been
given without even asking whether
you have got the plan sanctioned from
the Corporation, without even asking
whether you have applied for it The
stay order is given ang it gtays for
vears together and in the meanwhile
manipulation goes on, pressure deve-
lop bur nothing is done. Why should
the juriadiction of the civil court,
facilitate these types of things?

Every organ of the Government,
every organ of the society must func-
lion in a responsible way, if you Teal-
ly want to have the results. If you
come with me in the courts, I can
show you hundreds of files which are
being dealt with in ap improper
manner where the maturity and res-
ponsibility that is expected of the
judiciary is not being shown. There-
fore, thig is the crux of the problem.
Let yg not sidetrack this issue. An-
other suggestion which 1 would like
10 make is, when g person is occu-
pying unauthorisedly—supposing ‘X’
or some high official—it should  be
made clear that, irrespective of the
stay order, irrespective of whatever
reason he may have for continuing,
penal rent will have to be paid. After
every week rent should be doubled.
Even if you are able to get a stay
order and the house ig vacated atfer
six months, you will have to pay that
much extra rent, So this will act as
a disincentive. These are the prac-
tical wayg by which you can really
solve the problem of getling your
premises vacated amd seeing that the
right person gets the allotment. Now-
a-days the issue is, somehow or
. other, you put pressure and get a
stay order and get so many other
things and nothing will happen.
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PROF. SAURIN BHATTACHA-
RYA (West Bengal); I was at frst
unable to believe my eyes that this
lady was able to bring such 3 harsh
law for eviction of people. Now,
from the discussion, the enormity of
the problem has very much been ap-
preciated] Servants’ guarters, MPs
quarters, ex-MPs’ quarters, ex-Min-
isters’ quarters, everything has come.
As ] could see, the amendment relateg
to temporary occupation for a period
rot beyond one month—somethink
lik; that—for which eviction process
hag been laid down. This ig ag am-
endment Bill. Therefore, other pro-
visions are definilely there, But the
previous speaker, Mr. Jagmohan,
was, of course very correct. He re-
peated an old gaying in a different
language. Foreign Economists re-
marked that India is a country where
there is no dearth of law, where
there are all typeg of social legisle-
tion, but no implementation. The
unauthorised occupants are comfort-
able in the belief that even  affer
such an amendment Bill, such epoch-
making amendment, the situation will
morg or less continue to be the same.
Just today I heard something which
practically struk me dumMfounded.
Someone had come yesterday to ask
for subscription for some Pooje. 1
wag told that he was threatening.
Earlier he was gatisfied with Rs. 10.
I remained alone in the house, there-
fore, 1 used fo pay him Rs. 10. Now,
he ia demanding Rs. 101. Who are
thege people? They live in Jhuggi-
jhompris around the MP’s quarters
on Ferozshah Road and there is no-
thing to prevent them. This is not
the only problem. There are &xer-
vant’s quarters and' the problem was
related by Mr. Swaminathan. MPs
are gometimes completely unaware
that there are so many servants.
somehow or the other they occupy
them. The House Committee says
that it is not possible for them to
hand over fhe servants’ quarters.
Thege are all very peculiar problems
which, are related to this question.
So far as the limited purpose of the
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[Prof. Soumen Bhattacharya]

Bill ig concerned Mr. Santosh Kumar
Sahu has very rightly rdgiseq the
Question of cheap accommeodation for
the bulging population of the capital.
There are other related problems
which require urgent attention and
my only expectation would be that
our soft-hearted Didi would dea] with
these problemg also. Thank you.

SHRIMATI SHEILA KAUL: Ma-
dam, I am grateful to the hon, Mem-
bers who have participated in  this
discussion this afferncon. Some of
the hon. Members have given very
good suggestions. I am obliged to
them that they have all agreed in
principle with the Bill which has
been brought. The Bill ig going to
facilitate the Members and thejr
guests because noyw if they have one
guest staying in one premises or in
the Western Court for 5,6 or 10 days,
the next guest can also come after
7-8 days. If there is a permanent
guest staying there for months and
months, then the hon. Member will
have only one guest staying therein
that room. Now, more friends of
hon. Members, more numbper of
guests, can come to Delhi for treat-
ment or for whatever purpose they
want. This Bill which has been
brought here is for General Pool
and MPs’ houses are not included in
this. It only covers guest-houses
and temporary allotments. This has
to be borne in mind that this is only
for temporary allotments and not
for permanent residence of over 5
years. It does not include the houses
where hon. Members or Ministerg
live. So, in respeci of this we have
to find out ways and means in the case
of houses that are found te be sub-
let. - Oeccasionally inspections are
conducted and if it i found that ?he
house hag been sub-let—then ev-ichpn
takes place and fhe allottee comcern-
ed, for the rest of the term will not
be allowed to live in that house.

4 p.m.
And there are penalties for people.. .

SHRT  SIKANDER  BAKHT
" (Madhya Pradesh): Doesn’t this Bill
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cover those houses where the MPs
have overstayed?

THE VICE-CHAIRMAN
MATI JAYANTHI
No.

(SHRI-
NATARAJAN):

SHRIMATI SHEILA KAUL: No; I
will come ‘to that also. And for this
Summary procedure, there is no appeal
to civil courts. Only High Court has

jurisdiction in this, Now, Kaldateji
has gone,

The Vice-Chairman (Shri

Jagesh
Desai, in the Chajr).

The State Government premises in-
cluding the Delhi Unjon  Territory
premises will be adminisetred by
Estate Officers appointed by the Cen-
iral Government on the recommenda-
tion of the respective State Govern-
ments. The amendment will help to
evict unauthorised guests of MPs also
and relieve them of payment of char-
ges. Then the amendment covers
only temporary accommodation, as I
said before, and for regular allot-
ment, there is no charge proposed.

My other friends have given ccme
good suggestions, I would like to
thank Mr. Vishvjit P, Slngh—he has
also gone—for giving us a very use-
ful information which, I must say, I
did not possess myself. My office
must have had it. But he has got it.
He is quite right when he gays that
we should have more houses and
other Members have also suggested
that.

SHRI VISHVJIT P. SINGH: I am
very sorry. The TV monitors were
showing the resull. They were not
showing as to who was speaking.
That is why I got late,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): She was saying
that you have given a very good
suggestion.

SHRIMATI SHEILA KAUL: Ac-
tually, we did construct Type IV flats
numbering 256 =at Andrews Ganj.
But as soon as they were ready, so
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many of them demanded and they
were taken away like hot cakes, So,
to say that we are not constructing
is not correct. We are doing the job.
But it is difficult to get finance and
other things. And constructing of
more houses is not covered in this
Bill. But it is in our mind.

Some Members said that we must
have more bhawans and that the
State Governments must construet
more bhawans here. Some are doing
this and some have asked for more
land and we are providing them with
land. If they come forward and ask
for it, we shall try to help them,

A mention was made about the
flats on Baba Kharak Singh Marg T
alsoc went round to see them. I found
them very satisfactory, There are
three bed rooms, one guest room. a
combined drawing and dining room.
They are very nice and very com-
fortable. Well, if you want to serub
your utensils sitfing down, then it is
a different thing. There, T think, we
can have a small sugpgestion. One
tap can be fixed at the top and an-
other tap can be down so that any-
body washing the utensils can sit
down and do the job. This sugges-
tion can be considered at the time of
future construction ‘We have our
own way of living and we do not
want to impose our way of living on
others.

This amendment wil] help us  to
evict unauthorised guests of MPs
also and relieve them to payment of
charges, as T said before. Do vyou

want me tg reply to any other ques-
tion?

SHRI V. NARAYANASAMY (Por-

dicherry): What about unauthorised
constructions?
SHRIMATI SHEILA KAUL: agf
g @ AN A
This is a different thing. You have
not studied the Bill.
SHRI V. NARAYANASAMY:

Madam, I went through the Bill.

[16 JULY 1992 ]

rised Occupants) 314
Amdt. Bill, 1992—
Passed
You know that in Delhi, in many

areas, a lot of unauthorised and ille-
ga] constructions and encroachments
are going on_ That aspect also comes
under your Ministry and you are
answerable for ‘that.

SHRIMATI SHEILA KAUL: Sir,
many honourable Members have
spoken on this Bill and have given
their suggestions. His suggestion can
be considered when I place the
National Housing Policy before the
House.

SHRI V. NARAYANASAMY: That
is right.

SHRIMATI SHEILA KAUL: Sir, I
am grateful to the honourable Mem-
berd for having given me their
thoughts and ideas and I hope that
we would be able fo do our job with
their kind help. Mr. Kaldate said
that it was no use doing this unless
we all got together to implemant the
whole thing. We must have the
desires and the will to do this and
only then we can have it done.

With these words, Sir, I commend
the Bill for the consideration of the
House.

SHRI ASHIS SEN: Sir, I wanted
to have a clarification. Even after
her reply, ohe point remains. Sir, I
have tabled an amendment. I do not
want to give unbridled power to the
Estate Officer because there is always
the likelihood of its being misused.
That is why I have tried to persuade
the Minister to have the four werds
“is of the opinion” replaced by the
words “finds on the basis of faclts and
documents”. I would request ihe
honourable Minister to give a favour-
able response to this,

I also have mentioned incidentally
__it has nothing to do with this
Bill-—-about the payment of dues for
buildings in Calcutta. Of course,
that is a separate matter.
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SHRIMATI SHEILA KAUL: Really

1 cannot catch his point.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You can consider
it at the time of moving the amend-

ments. Now, I will put the motion
to vote.

The question is:

“That the Bill further to amend
the Public Premises (Eviction of
Unauthorised  Occupation) Act,
1971, be taken into consideration.”

The motion was adopled.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAJI): We shall now take
up clause-by-clause consideration of
the Bill

Clause 2 was added to the Bill.

Clause 3—Insertion of new section
3A.

SHRI KRISHAN
(Himachal Pradesh):
move; ’

LAL SHARMA
Sir, I beg to

“That at page 3, after line 9, the
following proviso the inserted,
namely: —

“Provided that the entire process
of. eviction from temporary occu-
pation of any public premises shall
not exceed thirty days = from the
date of expiry .of the period of
allotment, including the extended
period, if any.”'

. The question was proposed.

St OEw g oAt o swEEEEy
wglem, & 0% ®Er dwwT v
araar 7 1 adfmAl FaIr o ¥
f6 55 A7 gw ITT-30 § AE ST
fimr & f& A" g2 F1 @ afeq
feqm SEAT | S SEST QA WeH
F IO A7 THAT S CRESE IEW
T oag Wt mew @ Svgm, AR A

§ @p ol 9§ W w2w wrfyax
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& W8 3IAF wT AN | Ag FI wwew,
feam oy Jwr, F @ Dgw fewr
Ar o fauw F Sfaewm ady 27
fFe zaF  Afeatam #1 aEmw
&1 W g Fear enw dar g,
Y I ¥ wafa I e gWA 48
¥er & Fv gw AT 8 ¥ uaw
fafam &1 wrEy g w5 0 afew
AT our afwr § 6 99 awogw
SAFI gT W LT JT A% FAHT
T 9 gRr o zafao # oggar
oHIRT O Rt § 1+ ¥ oGy Sy
qIfyg «%m v § 3@ a7 fawre

';i%: !
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SHRIMATI SHEILA KAUL. Well,
he has given his viewpoint. T do not
think T have to say anything now.

THE = VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Mr. Sharma, she
will consider it in future, You are
insisting on your amendment?

SHRI KRISHAN LAL SHARMA:
Al least some assurance from the
Minister is necessary because we take
50 much time and theré is no provi-
sion to sée that we try to finish all
the processes within thirty days or so.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): She has assured
that she will look into it. I think,

vou should be satisfied with that.

SHRU KRISHAN LAL SHARMA':
Okay. T am not insisting on my
amendment,

The amendment was, by leave,
withdrawn, )

THE VICE-CHAIRMAN ~ (SHRI
JAGESH DESAI): I shall now put
Clause 3 to vote. The question is_:

“That clause 3 stand part if the
Bill”

The motion was adopted.

Clause 3 was added to the Bill,
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Clause 4 was agdded te the Bill.

Clausg 1, the Enacting Formula,
and the Title were added to the Bill.

SHRIMATI SHEILA KAUL: Sir, I
beg to move;

“That the Bill be passed.”

The question was put and the
motion was adopted,

THE  VICE-CHAIRMAN
JAGESH DESAI): We shall
take up the Indo-Tibetan
Police Force Bill, 1992,

(SHRI
how
Border

THE INDO TIBETAN BORDER
POLICE I'ORCE BILL, 1992.

THE’MINISTER OF STATE 1IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB): Sir, I beg to move;

- “That the Bill to provide for
the constitution and regulation of an
armed force Gf the Union for ensur-
ing the securities of the borders of
Indin and matters .connected lhere-
with, be taken into consideration.”

Sir, as the House is aware, 1he
Indo-Tibetan Border Police was raised
in October, 1962 in the wake wuf
Chinese aggression on our Northern
borders. - The Force was conceived as
an .integrated unconventjonal Guezil-
la.cum-intelligence-cum-fighting Force
meant to operate - primarily in the
inhospitable, wild and vertical world
of the Himalayas. Since its incep-
tioh, it has been mainly deployed
ahead of Army defences in the re-
mote areas of Northern borders at al-
titudes of 9,000 to 19,000 ft. above the
sea level in the States of Jammu and
Kashmir, Himachal Pradesh and
Uttar Pradesh. It has been discharg-
ing it’s role, including border surveil-
lance, effectively = Moreover, during
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the past three decades, ji- has 8lsg ac-
quired @ rich experience in the ficlds
of high risk VVIP security duties,
banks security duties and in anti-
terrorist operations in States like
Jammu & Kashmir and Punjab, The
specialisation acquired by. ITBP has
accorded it a recognisable identity of
its own.

The ITBP, since its raising, iz being
governed by the provisions of the
CRPF Act, 1949 and the CRPF Rules,
1955 as amended from time to time.
However, the role of ITBP is distinct
from that of CRPF, as it includes
providing a sense of security tp the
population living on the borders, con-
trolling trans-border traffic, ensuring
effective  border surveillance and
functioning under the operational
control of the Army as may be re-
quired in senstive areas. This role
demands legal provisions of a rature
somewhat different from those requir-
ed by the CRPF. This is the back-
ground in which the Indo-Tibetan
Borer Police Bill, 1992 has been in-
troduced. A separate Act would also
impart a sense of pride and recogni-
tion to the ITBP personnel.
With these words I commend this
Bill tq this august House for appro-
val.

THE VICE-CHATRMAN (SHRI
JAGESH DESAI). There is one am-
endment by Shri Krishan Lal Sharma
for reference of the Bill to the Joint
Committee of Parliament.

s Feor wow vl (fEar=Ea 939 )
IqTNTOTS  UEvew, & wEE F
3 fr 3o far F QA1 wEAT FHagw
afafq %1 WX fFpm e 1 Farfe
el AT T oag agy azt e
157 ®AES § 40 @Ter F A 37
faa ot o @Y E AR wH FEN
¥ fr o ot o faeas fomme g
arfgr oiT wet aer ¥ oEE onr
A dTAr Afgy |\ AW g & g
g fqm =mar o Wy & W AT
U ] o gz 3w A @
7 fan & woar dmwT ¥ W 2
fa ey O el & fran wfafa



